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vlk/kj.k    
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 

PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr    
PUBLISHED BY AUTHORITY 

la-  483]    ubZ fnYyh]    'kqØokj]    िसत� बिसत� बिसत� बिसत� बरररर 20] 2013@भािभािभािभाि 29] 1935     
No.  483] NEW DELHI, FRIDAY, SEPTEMBER 20, 2013/BHADRA 29, 1935  भारतीय �रज़व� बकभारतीय �रज़व� बकभारतीय �रज़व� बकभारतीय �रज़व� बक    िवदेशी मु
ा िवभागिवदेशी मु
ा िवभागिवदेशी मु
ा िवभागिवदेशी मु
ा िवभाग    ((((क� 
ीय काया�लयक� 
ीय काया�लयक� 
ीय काया�लयक� 
ीय काया�लय))))    

vf/lwpuk    मंुबई, 17 िसत
बर, 2013 िवदेशी मु
ा �बंध िवदेशी मु
ा �बंध िवदेशी मु
ा �बंध िवदेशी मु
ा �बंध ((((�पए म� उधार लेना और�पए म� उधार लेना और�पए म� उधार लेना और�पए म� उधार लेना और    उधार दनेाउधार दनेाउधार दनेाउधार दनेा) () () () (संशोधनसंशोधनसंशोधनसंशोधन) ) ) ) िविनयमावलीिविनयमावलीिविनयमावलीिविनयमावली, 2013, 2013, 2013, 2013    
LkkLkkLkkLkk----dkdkdkdk----fufufufu----    645645645645(vvvv). —िवदेशी मु�ा �बंध अिधिनयम, 1999 (1999 का 42) क� धारा 6 क� उप-धारा (3) के खंड (डी) और धारा 47 क� उप-धारा (2) !ारा �द" शि#य$ का �योग करते 'ए, भारतीय *रज़व, ब-क ,rn~}kjk िवदशेी मु�ा �बंध (.पए म/ उधार लेना और उधार देना) िविनयमावली, 2000 (3 मई 2000 क� अिधसूचना सं. फेमा. 4/2000-आरबी) म/ fuEufyf[kr संशोधन करता है, vFkkZr~:-  1111.... संि"# नाम और �ारंभसंि"# नाम और �ारंभसंि"# नाम और �ारंभसंि"# नाम और �ारंभ    ::::    (ए) यह िविनयमावली िवदशेी मु�ा �बंध (.पए म/ उधार लेना अथवा उधार दनेा) (संशोधन) िविनयमावली, 2013 कहलायेगी।  (बी) ये िविनयम सरकारी राजप< म/ �काशन क� तारीख से लागू ह$गे।  2. िविनयम$ म� संशोधनिविनयम$ म� संशोधनिविनयम$ म� संशोधनिविनयम$ म� संशोधन ::::  िवदेशी मु�ा �बंध (.पए म/ उधार लेना और उधार दनेा) िविनयमावली, 2000 (3 मई 2000 क� अिधसूचना सं. फेमा. 4/2000-आरबी) (अब इसके आगे 'मूल िविनयमावली' के >प मे उि?लिखत) म/, िविनयम 6 म/, उप-िविनयम 2 के बाद, @पAीकरण से पहले, 
fuEufyf[kr अंतCवA Dकया जाएगा vFkkZr~:-  4052 GI/2013 (1) 
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 ''बशतE Dक *रज़व, ब-क, ऐसी िनवासी एं*टटीज/कंपिनय$ को इस �कार उधार ली गयी िनिधय$ का fuEuवत उपयोग करने क� अनुमित दे सकता ह:ै  (ए) इंIा@JKचर Lे< को आगे उधार दनेे के िलए / पुन: उधार देने के िलए; अथवा  (बी) अनुमत अंितम उपयोग$ हेतु उनके !ारा उपयोग Dकए जाने तक के िलए भारत म/ ब-क$ के पास साविध जमारािशय$ के >प म/ रखने के िलए"।  
[la Qsek- 287@2013&vkjch] .� नारायणकर, �भारी मुNय महा�बंधक  पाद %ट'पणीपाद %ट'पणीपाद %ट'पणीपाद %ट'पणी::::    मूल िविनयमावली 5 मई 2000 को जीएस.आर.सं.387 (ई) के ज*रये सरकारी राजप< के भाग II, खंड 3, उपखंड (i) म/ �कािशत क� गयी थी और rRi'pkr~ िनOिलिखत !ारा संशोिधत क� गयी: i. 27 नव
बर 2000 के सा.का.िन. सं.90 (ई), ii. 20 अग@त 2002 के सा.का.िन. सं.754 (ई), iii. 25 माच, 2004 के सा.का.िन. सं.351 (ई), iv. 25 मई 2004 के सा.का.िन. सं.453 (ई), v. 18 िसत
बर 2007 के सा.का.िन. सं.711 (ई), vi. 20 जनवरी 2009 के सा.का.िन. सं.107 (ई), vii. 25 िसत
बर 2012 के सा.का.िन. सं. 895 (ई),   RESERVE BANK OF IRESERVE BANK OF IRESERVE BANK OF IRESERVE BANK OF INDIANDIANDIANDIA    ((((Foreign Exchange DepartmentForeign Exchange DepartmentForeign Exchange DepartmentForeign Exchange Department))))    (Central Office )(Central Office )(Central Office )(Central Office )    NOTIFICATIONNOTIFICATIONNOTIFICATIONNOTIFICATION Mumbai, the 17th  September, 2013 Foreign Exchange Management (Borrowing andForeign Exchange Management (Borrowing andForeign Exchange Management (Borrowing andForeign Exchange Management (Borrowing and    Lending in Rupees) (Amendment) Regulations, 2013Lending in Rupees) (Amendment) Regulations, 2013Lending in Rupees) (Amendment) Regulations, 2013Lending in Rupees) (Amendment) Regulations, 2013     G.S.R. 645(E).G.S.R. 645(E).G.S.R. 645(E).G.S.R. 645(E).————In exercise of the powers conferred by clause (d) of sub-section (3) of Section 6 and sub-section (2) of Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India hereby makes the following amendments in the Foreign Exchange Management (Borrowing and Lending in Rupees) Regulations, 2000 (Notification No.FEMA.4/2000-RB dated May 3, 2000), namely:-  1. Short titl1. Short titl1. Short titl1. Short title and commencement e and commencement e and commencement e and commencement     (a) These Regulations may be called the Foreign Exchange Management (Borrowing and Lending in Rupees) (Amendment) Regulations, 2013. (b) They shall come into force from the date of publication in the Official Gazette.  
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 2. Amendment of t2. Amendment of t2. Amendment of t2. Amendment of the Regulations:he Regulations:he Regulations:he Regulations:    In the Foreign Exchange Management (Borrowing and Lending in Rupees) Regulations, 2000 (Notification No.FEMA.4/2000-RB dated May 3, 2000) (hereinafter referred to as ‘the Principal Regulations’), in Regulation 6, after sub-regulation 2, before Explanation, the following shall be inserted, namely: “Provided that the Reserve Bank may permit such resident entities / companies to use such borrowed funds: (a) for on lending / re-lending to the infrastructure sector; or (b) for keeping in fixed deposits with banks in India pending utilization by them for permissible end-uses”.  [NO. FEMA. 287/2013-RB] RUDRA NARAYAN KAR, Chief General Manager–in-Charge  Foot Note:Foot Note:Foot Note:Foot Note:    The Principal Regulations were published in the Official Gazette vide G.S.R. No.387 (E) dated May 5, 2000 in Part II, Section 3, sub-section (i) and subsequently amended vide:  i. No. G.S.R.90 (E) dated November 27, 2000  ii. No. G.S.R.754 (E) dated August 20, 2002  iii. No. G.S.R.351 (E) dated March 25, 2004 iv. No. G.S.R.453 (E) dated May 25, 2004  v. No. G.S.R.711 (E) dated September 18, 2007  vi. No. G.S.R.107 (E) dated  January 20, 2009  vii. No. G.S.R.895 (E) dated September 25, 2012               
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